CENTRAL ‘AT MINI STRATIVE . PRIBUNAL

EOMEAY BENCH

O.A:Ne._476/96

T.ate of T.ecision /02 Zﬁé

L

E.D. Bagade

Petitimner

$hri T.S, Ahuja  Advocate for the Fetitioner.

versus
4

Union of India and others

Resrondent
Shri Y?SfMasurka? Advocate for the Respondents.,

‘Coram:

The Hon'ble Mr. B.S. Hegde, Member (J) -~

The mén'ble Mmr, P.P. Srivastava, Member (A)

1. T®e be referred te the Reperter or net?

2. Whethter it needs te be,circulatedfto other 0
Benches »f the Tribunagl?

%z«;ﬁ/
(B.S. Hegde)
meber.J)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH 'GULESTAN' BUILDING NO.6
PRESCOT ROAD, BOMBAY : 1

Original Application No;_QZQZQQ

JI P~ the ———_day__of __ July 1996,

CORAM: Hon'ble Shri B.S. Hegde, Member (J)
Hon'ble Shri P.P. Srivastava, Member (A)

B./D,i Bagade : oo Applicant
By Advocate Shri T,S. Ahuja
V/sd

Union of India through
Shrri Rakesh

Chief Works Manager
Ekectric Loco Workshop,
Central Railway
Bhusawal

Shri S.,Varadrajan
Works Manager,
Electric Loco Workshop
BH Central Railway
Bhusawal !

Shri A/, Srivastava

Enquiry Officer

Shop Superintendent (Progress)

Electric Loco Workshop

Central Railway )
Bhusawal J . o+« Respondents

By Advocate Shri V.S ,/Masurkar,

§ Per Shri B.S. Hegde, Member (J){

Heard Counsel for the parties

The applicent in this 0.A, has challenged
the charge sheet issued by the respondents on 15,6,93

and the impugned order dated 11.496. The applicant

prays for quashing and setting aside both the orders
The learned counsel for the respondents has rsised

the preliﬁinary objection that though the charge sheet
was issued as back as 1993 the enquiry is on the verge
of completion, Under any cirﬁumstance;,the drder
issued on 11,4,96 cannct be treated as impugned order

because on the representation made by the applicent

on 7,3.96 seeking for engagement of Legal Practitionii;
/gt/ o 02 : .ioj |
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4, In the circumstances, we are of the
view, that the O.A. can be disposed of at the

admission stage itself,

5 In the result, we see no merit in the
P.,A, Accordingly O.A, is. dismissed at the admission

stage itself,’ No order as to costs,

(P.P, Srivastava) (B.S. de)
Member (A) | Member?
NS



